
How to apply license for exporters? 
 

 
Step 1: Refer to How to apply for license/registration manual on https://foscos.fssai.gov.in/ 
 
 Step 2: Click on License/Registration and Apply for License/Registration on the yellow Menu box. 

 
 

Step 3: Click on Apply for License/Registration on the Red Box. 

 
 



Step 4: Select the State and Read the Note before proceeding. 
 
 



Step 5: Read the Group Heads of Kind of Business and select Exporters under Manufacturer. 
 
 

                                    

 

 
Step 6: Under Exporters there are three types of kind of business. 

 
 

Kind of Business Central License State License Registration 

100 % Export Oriented 
units 

100 % Export Oriented 
Units 

Not Applicable Not Applicable 

Exporter - 
Manufacturer 

Only Exports Not Applicable Not Applicable 



Step 7: Fill in all the mandatory fields as shown in Form B. Please fill the communication details with 
caution as all the communication made by the authority will be done to the mentioned contact details 
viz Mobile No. or Email Id etc. Fill GST/PAN/CIN in the relevant fields as applicable to your 
firm/company. 

 
 

 

 

 
 



 



Step 8: Upload the relevant set of documents. 
 
 
 



 Step 9: Pay the fee with available modes and apply. 

 
 
 

 
 Step 10: After completing the payment, a receipt will be generated with a 17-digit reference number 

which can be used for future reference.



 

 



Step 11: User can track the status of application through the Homepage i.e. 
https://foscos.fssai.gov.in/ 

 


